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APPEAL NO: 26 OF 2024

M/s. Prakash Foods & Feeds Mills Private Ltd.,

Represented by its Managing Director Dr.D.V.R.Prakash Rao,
S.F.No.30/2,32/1,1/1,1/3,30/1A,32/2,32/3 & 30/1B
Kancheepuram Taluk,

Kancheepuram District
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1. The Tamil Nadu Pollution Control Board
Rep. by its Chairman
No.76 Anna Salai,
Guindy,
Chennai 600 0032
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Contact: 044 - 22353134 & another
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MEMO FILED ON BEHALF OF THE APPELLANT

The above appeal has been filed challénging the order of closure
dated 09.01.2024 under Water Act. The appellant has also filed
another appeal viz., Appeal No.12/2024 before the Hon’ble Appellate
Authority, Tamil Nadu Pollution Control Board. During the pendency
of the appeal the Hon’ble Appellate Authority has directed inspection
of the unit by its order dated 07.02.2024. This Hon’ble Tribunal has
also recorded the same when the matter came up for hearing and

directed the pollution control board to conduct joint inspection with

reference to both Air and Water Act.



The report dated 07.03.2024 has been filed by the Pollution
Control Board before the Hon'ble Appellate Authority in which after
verification of the status of the pollution control measures adopted by
the unit the board has submitted that unit may be permitted to
operate for a period of three months subject to certain conditions and
for the purpose of observing the adequacy of the improvements.
Accordingly, the Hon’ble Appellate Authority has passed an order
dated 20.03.2024 recording the recommendations made by the joint
committee as found in the report of pollution control board, the
Hon'ble Appellate Authority has directed the board to permit the

operation of the unit and submit inspection report after three months.

In the light of the above the present memo is filed seeking similar
direction from this Hon’ble Tribunal praying for recording of the
report filed by the board and permit operation of the unit similar to

the directions issued by the Hon’ble Appellate Authority.

It is therefore prayed that this Hon'ble Tribunal may be pleased to

take this memo and record and pass suitable orders and thus render

justice.

Dated at Chennai this 4th day of April 2024

e
e

Counsel for the Appellant
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TAMILNADL/POLLUTION CONTROL BO
From RS To _ ey
Dr.R. Ethirajan, M.E., Ph.D., The Member Secretary,

Joint Chief Environmental Engineer (M), Tamilnadu Pollution Cantrol Board,
Tamilnadu Pollution Control Board, | 76, Mount Salai,

Chengalpattu Zone, Guindy,

No.60, 2nd Floor, Bharathiyar Street, | Chennai— 600 032,

Maraimalai Nagar,
Chengalpattu District - 603 209. -

Lr. No: TNPCB/JCEE(M)/CPT /Tech- Board/2024 dated. 07 .03.2024.

Sub:  TNPC Board - Industries -M/s. Prakash Foods & Feed Mills Private Ltd,
S.F.No. 30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3, 30/1B, Keelambi
Village, Kancheepuram Taluk, Kancheepuram District— Joint Committee
Report submitted - Regarding. e

Ref: 1. Proceeding  No.  TNPCB/T1/F.000579/SPR/2024, dated:
23.02.2024. *
2. Inspection of the Joint Committee on 05.03.2024

B s e

With reference to the above Proceeding, I submit fo state that the Joint
Committee formed for the inspection of M/s. Prakash Foods & ‘Reed Mills Private
Ltd, S.F. No. 30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/8, 30/1B, Keélambi Village,
Kancheepuram Taluk, Kancheepuram District, earried out the inspection ‘on
05.03.2024. The report of the Joint Committee on the above inspection is enclosed
for kind information and further necessary action please.

iz
c Joint Chief Environmenthl Enginieer (M),
/- Tamil Nadu Pollution Control Board,

Chengalpattu zone,
fok v ‘
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TAMILNADU POLLUTION CONTROL BOARD

INSPECTION REPORT OF THE UNIT OF M/s. PRAKASH FEED
MILLS PRIVATE LIMITED LOCATED AT S.F. NO. 30/2, 32/, 111,1/3,
30/1A, 32/2. 32/3, 30/1B, KEELAMBI VILLAGE, KANCHEEPURAM
TALUK AND DISTRICT BY THE TEAM OF TNPCB ENGINEERS
FORMED VIDE PROCEEDINGS DATED 23.02.2024.

Submitted by

Dr. R.Ethirajan, JCEE(M), Chengalpattu Region
Er. K.Prakash, DEE/TNPCB, Sriperumpudur
Er. P.S.Sampath kumar, EE/TNPCB/Corporate office, Cherinai-32



l. Background

The unit of M/s. Prakash Feed Mills Private Limited !ocat‘ed at S.F. No. 3072
32/1,1/1,1/3,30/1A,32/2,32/3,30/1B, Keelambi Village, Kancheepuram Taluk and
District has -established: its. facility and started its operations in the year 1995. The
unit is surrounded by K/s. Kavin Care Dairy in the Northern direction, agriculfural
activity in the Southern Direction and vacant lands in: other directions. The nearest
habitation of Aryaperdmbakkam village is located at about 300 mi in the west
direction: from the unit premises.

‘Consent to Operate for expansion was issued fo the unit vidé Proc. dated
26.05.2016 -and renewed up to 31.03.2029 to manufacture 2000 T/Month of Food
supplement for cattle feed and Poultry. The major raw material for the above product
1s sinews; which: is a bye product of boné mill and having moisture content of 13%
during ‘wet: season and 10%: during dry season. The unit sfores the raw material
(sinews) inside the industrial shedin huge heaps in the process area.

The manufacturing process invdlves cooking of raw material i& sinews ‘in a
digester which. is a double jacketed vessel at 135°C under 3 bar pressure for -45
minutes and then passed through hammer mill for crushing to a fineness of 10 mim.
These materials are further pulverized in pulverizers to a fineness. of 3 mm and
blended with other ingredients to meet the requirements of poultry feeds. The unit is
having two: digesters followed by hammer mills, pulverisers and blenders for its
production’ process. The unit has provided bag filters for the :comtfo! of particulate
emission from pulverisers. The unit has provided a bdiler of 3 Ty capacity with

stack for steam generation for its process with briquettes as fuel.

Il. Complaints regarding odour nuisance

A Complaint was received 6n 08.11.2023 from Makkal Mandram, located. at
Mangalapadi Village, Melkadhirpur Post, Kancheepuram Taluk and Disteict against the
unit regarding odour nuisance through CM: Cell Complaint Portal. Based on the

complaint, the unit was inspected en 09.11.2023 -and was instructed to carry out

improvement measures to control odour nuisance -afid. ta comply with the conditions of

consent order vide DEE, TNPCB, Sriperumbudur letter dated 16.11.2023.



The said complainant has again filed a petition during Farmers grievances
meeting held in the month of November 2023 to take action against the unit for
unbearable odour nuisance and the same was received by DEE, Sriperumbdur vide
District Collector Letter No.3/2021 dated 11.12.2023. Hence, the unit and its
surroundings were inspected again along with the complainant on 18.12.2023. Also
a joint inspection along with the Revenue Divisional Officer, Kancheepuram was
made on 19.12.2023. During inspection, it was noticed the unit has not taken any
improvement measure for the control of odour and not complied with certain
conditions of consent order. Hence, a show cause notice was issued to the unit vide
DEE, TNPCB, Sriperumbudur Proc. dt. 19.12.2023.

The unit in its letter dt. 03.01.2024 has furnished its reply for the: show cause
notice. Meanwhile, based on the public unrest regarding heavy and unbearable
odour nuisance from the said unit on 06.01.2024 @11.00 PM and as: per the
instruction of the District Callector, Kancheepuram District, the unit was instructed to
stop the operation immediately.

Subsequently, the Board has issued direction for closure and disconnection
of power 'supply to the unit under section 33A of Water (Prevention and Control of
Pollution) Act 1974 as amended and under section 31A of Air (Prevention and
Control of Pollution) Act 1981 as amended vide Proc dated 09:01.2024; -Accordingly
power supply to the unit was disconnected by TANGEDCO an 10.01.2024.

Jl. Orders of the Hon'ble Appellate Authority and Hon'ble National Green
Tribunal (South Zone)

Aggrieved by the B.ojard"s; closure direction, the unit has filed an appeal hefore
the Hon'ble: ‘Appellate Authaiity in Appeal No. 12/2024. In the appeal the unit has
stated that

1) the adsorbent spray afrangement provided at the urit's entrance, raw

_ materials storage area, process area, condenser area, cooling tower area,
and product storage area for suppression of odour which were found to be
in damaged condition have been rectified by the unit

2} Observation No.6 pertaining to storm water drain and observation No.10

pertaining (o sclar evaporation pan were also rectified.



S

In view of the above the Hon'ble Appellate Authority in its order dateqd
07.02.2024 has directed the Board to conduct an inspection within a week and tg
submit report on 14.02.2024 and also to restore power supply to the unitin advance,

Meanwhile, the Board vide its letter dated 08.02.2024 has requested the anit
to approach Hon'ble National Green Tribunal under Section 33B of the Water
(Prevention and Control of Pollution) Act 1974 as amended for remedy as closure
direction was issued under both Water and Air Acts. Subsequently, the unit has
preferred an Appeal No. 26 of 2024 before Hon'ble NGT (SZ) against the closure
direction issued by TNPCB vide Proc dated 09.01.2024 underthe Water Act.

The Hon'ble NGT(SZ), in its order dated 16.02.2024 has directed the TNPCB
to carry out the inspection under the Water (Prevention and Control of Pollution) Act
1974 and Air (Prevention and Control of Pollution) Act 1981, and to file report before
the Hon'ble Appeal Autharity on the next adjourned date. In this regard, the Board
vide its Proc dated 22.02.2024 has first issued temporary restoration of power supply
to the unit up to 29.02.2024.

Subsequently, the Hon'ble Appellate Authority vide in its interim order dated
28.02.2024 has directed the Board to conduct inspaction within two weeks and till
such time electricity should not be disconnected as: the power supply to the unit was
restored only on 27.02.2024. Accordingly, Board vide its Proc dated 29.02.2024 has
extended the temporary restoration of power supply to the unit upto 12.03.2024.

IV. Formation of Inspection Committee

Based on the above said orders of the Hon'ble Appellate Authority and fhef
Hon'ble National Green Tribunal, the Board vide its Proc dated 23.02.2024 has
constituted a committee comprising of the tollowing members to inspect the unit and
furnish a réport:;

1) JCEE(M), TNPCB, Chengalpattu,
2) DEE, TNPCB, Sriperumbudur
3) Thiru. P.S.Sampathkumar EE, Catporate Office.



V. Inspection of the unit by the committee

e per the above orders of the Board, the Committee has inspected the said
unit on 05.03.2024 with due infimation to the unit authorities and made the following
observations. -

1. The unit has not yet commissioned the full fledged operatiori of the
plant after the restoration of power supply on 27.02.2024. It carried out

only the trial operation for inspection purpose.

2. Only one digester was operated during inspection. The unit -operated
the hammer mill and pulveriZer tinit briefly to observé the functioning of
thase processes.

inspection of hammer milf

3. The raw materidl (e: sinews s stofed -as huge heap inside the procéss

shed. About 800 T of raw materials was found stored in the upit
during inspection.

Huge Heap of Sinews stored within unit premises provided with Mist spray



4. Mild odour was abserved near the sinews storage area.
5. The unit has replaced the old odour control system ie. mist Spray
system with new atomizing nozzles and miist ‘spray pipelines, ’coverifng
the areas at tiie unit's entrance, raw materials: storage area, process
area, condenser area, cooling tower area, and ‘product storage area.
TR i I '
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Mist filtration provided at Industrial louvers of unit shed

Mist filtration provided at Industrial Touvers of usiit shed

6. The unit has ‘informed that, they mix cerain esseritial oil in the

atomized droplets to absorb the odour causing substances.



7. The unit has also informed that, it is mixing a new odour neutralizer

liquid along with the raw materials in the digester to control the odour

The odour neutralizer added to the sinews in the digestor

8 Major quantity of steam with: odour causing substances was released
when the digester was opened for the discharge of digested raw
materials. These odour causing substances are let in to atmosphere
without any control measure. However, the veracity of the odeur could

be assessed only when the unit carry out its full production

Cdour containing vapour escaping from digestor without any controi measure



)

9. The:brief operation of the hammer milland the screw conveyor withoyt
having any cover generated lot of dust emission during operation.

10.The: operation of the pulverizer produced lot of fineé particulate
emission, though it has been :attachad with bag fiter arrangement.
Hence the back filter attached to.the pulverizer is riot adeguate and
high Tevel of dust emission was obsérved from the puﬁzer_‘iz:i;n‘g(
-operatior. ‘

High'Dust generation from pulverizer during operation



Dust accumulation in raof sheets |
indicates inadequate Air pallution
control measure provided tc
pulverizer

11.The unit has closed its outléet to discharge the storm water drain outside
its premises.

12.The solar evaporation pan provided was not made with 100%
impervious bottom and needs to be made imperviaus and elevated.

Solar evapdraftion pan without 100% impervious bottom

13.The unit has provided only a small gravity ash. cellection tatk for the

control of particulate emission from the briquette fired bailer.



* Gravity Ash collection box attached to Boller

14.The unit is developing greenbglt-dround the premises but has sufficient
vacant area for further greenbelt development.

A AN T = oAy

‘Vacait area In western direction,( ‘where green belt can be developed )

NE>



V. Status of compliance with the observations made during inspection of the

—

unit on 07/01/2024 for issue of closure direction.

the unit has stopped its operation
in the midnight of 06.01.2024 due
tc public agitation.

S.No. |  Observations as per the Present Compliance
closure direction issued
1 The unit was not in operafion as >

> Based on the public unrest regarding
heavy and unbearable odour nuisance
from the said unit on 06.01.2024 @11.00
PM and as per the instruction of the
District Collector, Kancheepuram District,
the unit was instructed to stop the
operation immediately.

provided at the unit's entrance,

raw material storage aresd,
process area, condénser area,
cooling tower area and product
storage area for suppression -of
found t6 be in

odour was

damaged condition.

2. Though the unit was not in > Even during the non operation of the plant,
opérati'qn; obnoxious odour was storage of sinews in huge quantty as
observed in and around its heap inside the shed causes odour.
premises. . During inspectian on 05.03.2024,

> Mild odour was observed niear the raw
‘material storage area.

> About 1000 T of raw materials was
found stored in the wunit during
inspection.

35 The adsorbent spray arrangemenit | » The unit has replaced the old ddour control

systerm ie. mist :s__pf'ay system with new
atomizing nozzles and mist spray pipelines,
covering the areas at the unit's entrance, raw
materials storage area, process area,
condenser area, c¢ooling tower area, and
product storage ares.

The unit has informed that, they mix certain

N/

essential oil in the atomized droplets to

absorb the odour causing substances.

v

The unit bas alse informed that, it is mixing
new odour neutralizer liquid along with the

_ raw materials in the digester to control the

odour.




&

The raw materials such as
sinews, pre-processed sinews are
stored. within. the: premises and
the cooking of raw materials are
the main sources of :causing
odour,

Y’

> The raw material [e. sinews iS Storaq as |

huge heap inside the process shad. About
1000 T of raw materials was fourd stored:
inthe unit diiring inspectiof

Mild -odour was observed mear the bone
sinéws storage area,

Major quantity of steam with odour
-causing substances was released
when the: digester was: openéd; for the
discharge iof digested raw myaterials:
These odour causing stibstances are
let in 1o atmosphere withaut any
coritrol measure. However, the«veracity
of the: odour could be assessed only
when the unit cary out .its fall
production 5 2

During inspection, two loads of
freskr raw matefials: which are
beiRg tirlpaded are found te-be in
wet condition and thus causing
high - amount. of -odoyr ih and
around the premises.

+~The unit has reported that they had sent
back both the loads of wet raw material
to the raw material supplier.

The unit has not provided proper
story watér draln In its premises,
théreby 'the surface runoff alosg
With éthHer waste water find:its way
outside the premises during
downpou,

The unit has closed its outlet to discharge
the storm water drain outside its premises..

The unit has not taken action to

provide adwanced freatment
techridlogies such as bio filtration
or ‘6zonation methods to control

the odour in the raw material

# The unit has not yet taken any action in

this regaid.




storage area as well as in the

process area as stipulated.

8 The koiler blow down from the ¥ The unit has made arrangement to collect
boiler and the condensate from the boiler blow down and the condensate
the digester are not praperly from the digester and te send it to Solar
collected and solar evaporated. Evaporation Pan. However, the solar
The same has found its way evaporation pan provided was not made
outside the premises along with with 100% impervious bottom and needs
the: runoff. to be made impervious and elevated.

S. The wunit has: not maintained > Housekeeping of the unit was found to be
proper housekeeping in the improved.
process area and found to be
poor.

10. | The Solar Evaporation Pan was » The unit has assured that, the effluent will
found to be empty and it was be disposed as per the consent of the
ascertained from the unit's Board. However, the solar evaporation
authorities that, the effluent pan provided was :not made: ‘with 100%
disposed in the Selar Evaporation impervious bottom and. needs te: be made
Pan having high TDS value was impervious and elevated.
futher disposed on land for
gardening which is against the
consant.

11. | The dust collector with bag filters » The operation of the pulverizer produced
provided for the pulverizers were lot of fine: particulate emission, though it
not properly opérated and nas been attached with bag fiter
maintained. arrangémeént. Hence the back filter

attached to the pulverizer is not adequate:
and high level of dust emission was
observed from the pulvériZzing operation.

12. | The unit evokes repeated public | > At present no complaint against the unit. The

complaint ragarding odour

| nuisance and discharge of waste

| water

unit has replaced the old odour control

system ie. mist spray system with new

atomizing nozzies and mist spray pipelines,




"+

covering the areas at the unit's entrance raw |
materials storage area, procesg area,
condenser area, cooling tower area, and
product storage area. As the unit has started
only: trial production, the adequaey of the
improvement made for the contral of odour
could be assessed only when the: unit carry
out its: full production

VIl. Recommendations

In view of the above observations, the committee recommends that, the unit
may be permitted to carry out its operation for three months subjectto the following
conditions so as to assess the adequacy of the improvement rneasures taken to
minimize the odour problem and the status of the complaint from the Public.

1. The unit shall provide suitable suction #nd hood arrangements to
collect the steam/emission released during the discharge of the
digested raw material from both the loading and discharge points of
digester and an ‘adequate wet scrubber followed by an activated
carbon adsorption tower for the centrol of odour generated from the
digestion process within three months time.

2. The unit shall provide a suitable: control mechanism to ensure the
enfire mist spray pipeline network functions all the ftime dyring
production.

3. The unit shall provide CCTV carneras to monitor the operatiofi of the
mist spray pipelines: in alf the places’ including raw material sterage
area and of the APC measures provided to pulverizers and connect the
sarme-with CAC of TNPCB within thiee moriths time.

4. The:unit shall improve the Air Pollytion Conttol measure provided to

the pulverisers by plugging all the feaks in the prieumatic. conveyers,



adequate capacity within three months so as to completely arrest the
fine dust emission from the pulverizing operation.

5. The unit shall provide a detailed nroposal along with time line within
three months for the installation of bio-filter with suitable blower
arrangement to push the air containing adour causing substances from
western side to eastern side and pass them through bio- filters for -
effective odour removal and to avoid odour nuisance to nearby village
of Aryaperumbakkam.

8. The unit shall provide proper cover for the. hammer mill and the screw
conveyers provided in the hammer mill within three months to prevent
dust emission from the crushing operation

7. The unit shall operate the plant only during day time ie from 6 AM to 6
PM to avoid odour and air pollution in the nearby village during night
time:

8. The unit shall ensure that raw matefial ie, sinews received for
processing shall not have moisture content more than the mirimum
possible value of 8% as reported to minimize the odaur from the Faw
material. .

9. The unit shall store the raw material @s minimum as possible fo
minimize the odeur nuisance. Thé unit shall also ensure that the mist
spray arrangements placed around the raw material storage area is in
operation even when the plant is: not.in operation.

10.The unit shall develop thick gréen beit at all the open spaces availabie
at back yard excluding electrical over head line area.

Otlds o it
Er. P.-S.gampath kumar, Er. K.pra ash, Dr. R. Ethirajan,
EE/TNPCBI/Corporate DEE/TNPCB, JCEE(M),

Office, Chennai-32 Sriperumpudur Chengalpattu Region
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INTERIM ORDER:

The learned counsel for the respondent-Board would submit the
inspection report of the Joint Committee constituted pursuant to the orders of the
Hon'ble National Green Tribunal (SZ) and this Authority. Accordingly, the

present report dated 7.3.2024 has been filed before this Authority.

On a perusal of the report, it is noted that there are certain
recommendations given by the Joint Committee. According to the
recommendations, the unit may be permitted its operation for a period of three
months subject to certain conditions and to assess the adequacy of the

improvement measures taken to minimize odour problem.

In view of the recommendations made by the Joint Committee, for the
purpose of observing the adequacy of the improvements, a direction is given to
the respondent-Board to permit the operation of the unit and to submit the
inspection report after three months. Until further orders to confinue the

electricity supply for the purpose of running the unit.
Hence, the matter is adjourned to 5.6.2024.

Sd/-xxx Sd/-xxx Sd/-xxx
MEMBER MEMBER CHAIRMAN.
To

M/s. Prakash Foods & Feeds Mills P. Ltd,

Represented by its Managing Director Dr. D.V.r. Prakash Rao,
S.F. No: 30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3 & 30/1B,
Kancheepuram Taluk,

Kancheepuram District.

Copy to: Member Secretary, TNPCB, Chennai
Copy to: DEE, TNPCB, Sriperumbudur
Copy to: Counsel for appellant
Copy to: Standing counsel of TNPCB
Copy to: Law Section
/{f TRUE COPY /I
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ASSISTANT MANAGER,
APPELLATE AUTHORITY.
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